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CENT 	 i'IISTpATp 	TRIu\JAL 

ViTI BENCH. 

ORDER SHEET 

Or p.. App! P-± 

0 .  

NEme 
Cf iic Apolic t(S) 

Name of tie Respondant(S) fLS. . 

a 	4 e f 'i 
Advocate for the App 1 i C a n t p  

Counsel for t h e Beilway/ C.G.S.C. 

	

OFFICE NOTE 	 DATE 	OPER OF THE TRIBUNAL 

31.3.2004 present: The Hon'ble Shri Ku1p 
Singh, Member (J). 

The Hon'ble Shri K. V. 
prahiadan, Member (A). 

	

14 	
Heard counsel forthe parties. 

order passed separately. 

t~,5 17)) a 	
Mem er 	 member (J) 

: 	
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CENTRAL AIJMINISTRATIVE TRThUNAL 
GUWAHATI 3ENCH 

O.A. / 1XX. No6 78 	of 2004. 

DZTE OF DECISION 31.3.2004. 

ShriMunnaI(urnarDas 	 .APPLICiNT(S). 

Lrir.D.C1Mahanta, R.C.BarpatragOhaln, 3.BuragOha.Q0fl FOR THE 
APPLICANT(S)., 

— Versus — 

- VERSUS - 

The Union oflndia&Others. 	
6 .REsPoNDENT(s). 

MrADebROy SreCGSC 	 o 	 ADVOCATE FOR THE 
RESPONDENT(S). 

THE HON' ELE SHRI KULDIP SINGH, JUDICIAL MEMI3ER. 

THE HNT  BLE SHRI K.V. PRAHLADAN, ADMINISTIRIATIVE MMBER. 

ther Reporters of local papers may be allowed to see 
the judgment 7 

To be referred to the Reporter or not 7 

Wether their Lordships wish to see the fair copy of the 
judgment ? 

Wkether the judgment is to be circulated to the other 
Bnches 7 

Judgment delivered by Hotble Member (J). 

. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application NO.78 of 2004. 

Date of Order : This, the 31st Day of March, 2004, 

THE HJ 'BLE SHRI KULDIP SINGH, JUDICIAL MEMBER. 

THE HON.BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Shri Munna Kumar Das 
do Sri prabhat Chandra Das 
Water Resource Department 
Chandmari, Guwahati -, 781 003. 	 . . . . Applicant. 

By Advoc ate Mr .D.0 .Mahatita, R .0 .Barpatragohain, 
B.Buragohain, S.B.Gohain & Ms.B.Baruah, 

- Versus 

The Union of India 
Represented by the Director, publication Division 
Ministry of thformation & Broadcasting 
Government of India, patiala House 
New Delhi - 110 001. 

The Management of Editor cuxn Sr.Correspondent 
Yoj aria (ASS ames e ) • publication Division 

The Editor 
Payobhara Yojana (Assamese) 
Guwahati - 1. 	 . . . . Respondents. 

By Mr.A.Deb Roy, SrC.G.S.C. 

KULDIP SINOM, MEMBER (J) : 

We have heard Mr.D.C.Mahanta, learned counsel for 

te applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.c. 

for the respondents. 

2. 	The applicant was engaged as casual labourer and 

was deployed as helper on daily wage basis for a £obi1e 

Book Van. Since the Mobile Book Van is not in opertion 

at present, the services of the applicant has been dispensed 

with. The impugn order dated 14.1.2004 Useif speaks that 

whenever work becomes available, he wlli be reengaged. 

Keeping in view the stand taken by the respondents 
at the admission stage itself 

the O.A. can be disposed ofith the direction kpon the 

respondents that in case the work of the césual nature r 

becomes available with the respondents, they shall reengage 

the applicant as mentioned in the impugned order dated 

Contd./2 
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i: C:NTR4L 	I E.TRT I VE IR i E.UNt. 6L1 FIlE BENCH 
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Shr i 	.nia 

fl icn :f 	'. .1. 	& ft 

.Rp':rd'n t:i 

t -T F D'iTES çgj SVN3P'I3 W T 	CASE 

DATE 	s 11PSI.c3 ov 	T IULAR s 	ThE: APP. ICAT ION 

97 	Th 	:pp I 	 4; 	 .itpp ir 	ci 	da 	y 

cr 1:-)39 	daj Iy bai.c i't  

•• •... 	 r 	- at ion 

Thiion, r 	j•t 	f :1oron 	Ii.d- 

i. 	zubacar Cur 

1 E 97 	T•.i.pp I ic:tn ;ta appoin 	on dL i 

Id' ord*r 

i " 	£ 	 CT 	of 	Ed 

Cor 	 Yoj.na 

31 	 apul 	. 	r€'d 	. th i. 	r in. t : 

rd r 	' &d 	 r 	 3 4/ A-- 12)6/97 Ad n TI 

dtd 	 I 	99 	si. ti:prO' 

- 

7 ibi.naI wa p1 i.:o 	t 
23 

th 2  •.jc: t 	r 	i'Lt I;'1 ord* r d :-d .,SI 	C. 99 
id 

rC d&;d - :;:t 	'r 	* 

4 



MIAMI- The Non'ble tr in.ti was pleased to Pass an 

)rdr :Ud . 20.3,2O)i fov 

person,  

thy 	light at the t:d 

25 	2QO. 	ihe 	I irst iubni t td h ii 	join in • ,pp 

rpert; of 	resuming hi-5:' n 

12 20C)2 	The Deputy Di rca: ;r ( 	MinistrY 

information and Broldbasting, New Delhi in 

his r'; d;d., $. :i2.2OO2 in paragraph 5 of 

appreciated the 	 ': 

P doing fine jobs including Clerical .jb 

in the Yn .. a Qffive73mah at: I 

That 	the 	 : jcar 	 a 	I '. ;tt.'r 	dtd 
27.. 1 

27.1.2003 	to 0: 	iv 	n f f I c:; 	(dci- : I 	Pub I i- 

ion 	Dii'5iQfl 	
De1Ji 

.:at 

t.hcuh the Edihov fOr granting the 	to I ian 

thePY 
	•5>::..:;.'' 	o c he lp e r 	as 	or 

dd appa 

We 	Dir'c;or Publication 	Di,i'5iofl 	t1initry 

In f,rtat:in 	and 	a,d::aat: Pelhi 
of 

for regu 	 of .çpIi::ait 



- An appi A'z:an dd 	IW004 submittedby N+ 

applicant to the 	 r 	P.tyobh.ara 

Md. I4.I2()4i••d 

Ei i t:'r 	'j an.t 	 r'rd 	to 	the  

;.it; icq W507 r :ir 

of 	the iin iz.ci( in not 	being 

engaged on 	daily wags 	cx1;j as 	halper 	Q r 

rr as the yam i' 4; in 

S. 
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n: ENTR 	 i svr v& 	i FNIANAHAT If EE:NcH 

vr OkTX 

	

n 	,pp I 	ni 	ith.r 	£n I 

	

th 	iir.J;Lv 	TrihnaI  

r i Mun -a 	r 

-. 

OF THE PPLIC'cTiUN 

PArxcjLRs OF IHE APPL IC;Nrs 

ri  

Ch --- 

he a f f I z 

, 	 J. 	i 	d Br ad 	-i n 

&3c-v 	o 	md La, 	i' ; ry cfI n f 	tLr ard 

-  ici:a - 	I f, 	 in Foa , Uztnb 

Crd 	P/-- 
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2.. PART ICULARS OF HE RSPOPDEVtS. 

I The Un on of Ind i a epreen ;ed by the 

L. r:or, Publication Di.on 

tl in i : r' y  of 3Fom.t ion & road::a; 

Governmenhof 

Now Delhi-110001,  

2 The Haaagement of E:d I 

(Ai.aee) .  PublicatiOn 

Edivor., 

Paohhra Yoj an. 

Ia. 

F4Fr:u&.Aps f:'OR. A3AINST WHICH ThE 

APPt.ICAT ION IS MADE 

The iard dtd. 25.a7.2001 Passed by th* 

Cd• tr:i a I. Tr buna . • 	•i.t• i. , Assam- 

Q. 	joining report d;c 	16.10.2001.  

An order dud, 2:F.h3.200I in Oriçirai. apia.:on 

, 	f 20001TO passOd 
. 

ytit;rt;ie 	ibna a. 

1V.. 	A report dtd.. 	a. 12..20C2 by the Deputy fli 	or 

(Admir i*r at;i.c'n ) to the Edi t.or , 1o:..na 

3u.hat .. 

dh& 270a.2%3 in lehisp NOa.Y1 tEit/ 

812003, p 	 ) Publication 	
01 

1iniitry of I & B, L.nbazar to 

3i Rajeh M.per B.C. {AdoI I).. 



'V 0, ON 

: :z :3 

VI 	Letter dtd. 14h Aagust,2003 to the Director 

(dmn ) Govt. of 	:(rd i . 	., 	Fun it ry of TforJ 	or 

and E:ard Cai ;.inij , 	F.tt;.iaI.i 

Now )ei -Li--1 i0OC)1 

VIZ. An apiaI for reçuIar i;i;ion of service  

a io iro to resume r.cju I •tr duties d'd 

to the Editor, Fayabhara Yoana 

Guwahati 

yr : 3: A Le t:er 	 d d 

I4 	1 2004 iu.ed by the At d i tor , Yojana 

(Assamasew,  

JUR 1 	t ICT :(ON 	W'rHE IR I 	L 

The app I ic.n ; d:: I . the 	subject - 

dter 	of 	this 	.ppIi:t'on in 	ielI 	ctihin the 	ri;iz- 

ion of this Hon b Ic Tribunal 

The 	 i :an 	*h 	r 	dcc 3. arcih.t the 

appl ica4or 	is 	f 	led cithn 	the 	i.mi t.:ion 	period pre-- 

r ibed under Section 21 of*;hc 	in i 	ra 	iic Tr ibt.naI 

ic 

lEE FACTS M' THE 	ss 

.pIi.zanf 	is 	a  cifixOn Of India and 

As sych he 	is ent i tIcd 	o al I 	the 	r ights,protc:tion 

and safegnards grtr :ed undr 	the Con;t: . lut ion of India 

and the 	laws 	f .imid thercunde r 



açp . :an t; 	tc tha the r ,pnndn : 

8uKhovilyhad .:alid  y ap i n terview for the çi.t  Of 

D-icer (iLr on dai?y wage 	 in the yujana  

Wasamene) Unit, PublinatiOn DivisiOni Wwahati v jd' 

dtd. 183$7 

the applibant was appointed on daily Nage basis in the 

of th YoJ3ni. 	 UniJ. PI i:ak;in DLL--  

ion 	11 in it;ry of. I format' ion and 3Od.Lt ir, 	N.3.UJ .30 

.. r 	
F. 	ord r 

'{A'E4t ;/ 	 and the app I ican t Joined in duty on 

in the office of WNW ,  Editor cum er.. Correopo0d€nt 

'jana 	

That the appi iant beg; to state that h 	had 

been rend'riOciincere er.i ice to the ful Iet at ifac-' 

of the au thoritycn:d 

wh.eer, hut.a II on a sudden gn 31 	
9 without any 

prior notice whatsuevev the app1 ican : was eredwitha 
 

termination order .i ide le ter No.. 4-12034.$ 	
dnn I I 

dtd. 2:5E.P wuy.f.I 

The app I i ::.an t WrYhvy states that he rete- 

ed the Concerned abhor A ty seyeral t ie 	to reinstate  

him jfl - 'e riice but the anae ent did not. pa Id any 

at tent 100 to the T.qut and as such d lapute arOe 

between the 	.a0ee0 tf Edi o .._._m cor r 

Yoj ana (Assameso) Pub i. 1cat ion., U.a Daar 
&.ah3t i 	and 

Can VO .. "' 



1 ic:?.r t; 	as 	warkman 	.tn.:i 	th e  i&.te r was 	r' furcd tay., 
th e  pp 

t 	i al Tr i h mal 	uahat i r 
by th 	app r.ip r i 

Idu 

he re fevence ,c:nd was 	r 	;iit rd 

NQMV2000,  

iv 	'Th t; the Mlicaat b y ito 
 statet;a t; t;he 

I nd u si t r i • 1 1 r I bunal after admitting at tzr Id 

notice  to hot:h  th e  parties cal I in;.  them o f I 1. Written 

wtatem,n ts and after hear in both th Partiesand on 

of 
records  was p1 *aed ko passan  QFd v r dc 

ing the trmina; ion ord*r .d ,31 	to be i 	al and 

thr"'fC)re t;h' HOO'bly Tribunal was pi*a;Ed to 

the i id t ermination order Me the .au'd dtd .25 7., 

	

\ p&PY f th e  award dd 	25 7 2O)i is  

	

d herewith and m.ark*?d .a 	 r - 

icr.t 	bce 	';o 	that 	.n 	the 
That app. 

. 
52001 the 	appl ici.nt. 

I içh.nf t Ihs said aird 	fd . 

of 	ra.Mfl log ;.o h.ta 	dut ia  
uh 	i t: td h ia join ing 	r*pcir; 

Rf, 	aa 	No 7{C 2:OO) 	and 
o'oOt pa.n;3 	10 

he has beenp. rforniflg h La duties 	'.ie ry 
a &oc:* t'h(i 

t;h. f 	1I.at 	 of 	all .t;afato0 :: - 
reiy to 

the 	jo i' log of reçio r t 	d td 

I & 	 rw I 	h and marked 	MP 

ntd 



•; 	the applicant 5haven 	that 	the ,ppi i:ant- 

also be con? ie red 	in 	;h, light of 	the order 
::ae may 

. 	2O)I. bc 	the 	4on b .e 	Cen ;ra 

dn in j?$t rat i 1? 	Yr £hun 	i 	iwaha t I 	Bench 	in 	the cae 	of 

the 	i.iiariy 	-:Iti.atied peron shri Upeo 	 Union 

f 

	

WA' ia w ideOtiginal 	P*pp I ic:at 	 23:3 	f 	2000{T 

F;itfr;ad 	that 	the Cen t;ra I 	Administrative 	in 	the  sai d  

ianh 	 t. 	' 	I- 

fi I I 	the 	 the pOI 	 :t Lbr-- 
ed 

•Tnorary 	Status 	and 	 ar ieat ion) 
eri 	Sant 	of 	 - 

the 	kwt of md. I 	, 	and 	t;h re fore 	the 

bIe •Yr ibunal was p Ieaeed to paee an order by dirlct' - 
Hon 

the anthavivy 000cerned to requar iee the service of 
ing 

I 	Jpen 	(aI ita we. f 	1' I.. t9$4 	And 	as 
the 	r<iU1 	3hr 

the .acthor I ti absorbed 	the 	 3h r I 
.-;uch 	

Concerned 

reçu lar basis 	in 	Sept i2002 	and 
Upen 	Hail ta as peon on 

posted 	h ie 	In 	UP 

of 	the 	order 	d td .. 	 2001 
notocopy 

b' 	t;te Cen tm' a I 	Adin ie t ratie 	Tn ibna I 
p.aeed 

BCfl'h 	i s 	annex ed he f'} i. th 	and marked 
Guwahati 

ae 

t 	tt€40 	that 
the 
	Dpu.t. 

That the 	app i Ican 
1 I 

of 	ormat inn 	and 3roa 	aet inrj  

Di rector 4din) N in ie; ry 

dt;d 	9 , 12 , 2002 in paragraph 	S 

ew DeLn i 	in his report 

the app i ican t e rv I ca 	for 
report, app rec I ated 

of the 

P/- 
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dg 	fi ne 	jobs ..cing clorical 

Off i:•r 	Oa.t.i 

Aofthe 	port dd 	13O2: 	i 

i. 

VIII.. 	That 	the 	app I 	::ant statesthat 	the 	app I i:ar 

dtd 	27 1 	to Shr I 	R.eth 	MaH<ar 
wrote 	a 	It;er 	 .2)()3 

0f1Cer 	dI1) 	Publicati on  
etion 

 

House.• 	new De Ih i 	th rou'jh the Ed I tot' 	Yojana 	(Aaee 

that 	the appi jjEt had been paid or1 ly 	at 	the 
siaking 

rate 
	o

f et.ak: 	Govet W f izer 	in 	Assam 
pregaribad 

) 	and 	p eauested 	to 	I:: 	into 	the 
• 

and to do the r 	dfui 	In qrantiflc3 	the 
t..attet' 	periu 	.11y 

of helper 	as 	is 	.adieib le 	a 
app1 scant 	the 

But ctfl' 	h as  been 	jprd 	in 	this  
per 	;le 

fr'on 	that end 

of the I etter M. 27, 1 	is 

anne < ed he re'M I 4Th  

That the ap"plisantae that the apI h::.ant 

submitted an appeal d - I 4th Au gust, 2O)3? 

Dir,  :tor Pubi i:atiOfl 
Dii ieIn, Mm itry of 'information 

and BaadZZ.a inq, hew 	1 I 	 :ne Ed i tO' 	P 

hara Yojana (Aaee), Guwahat I fur re.ul ar ie.at 
iofl 	f 

f I .B 17 	with 

financ ial benef I 	But the cun'z med authOr I 	ea med 

e In 	and 	a.ae wa 	t,ri i ered : I 1i• today. 

Con 1'• 	_.. to 



: 

Pt;LJp• 	Lf • 	
1•Pi> I 	 • 	dud. ! 

} 	i 	•an.d hrwi ti and mar.:d 

- 	a • j 

X 	
Tha ; the ap I int states that ths app I ics.n 

•)iv 	%.iin i tted an app I icaf ion on 3th janaa ry ,2004 	to 

the or, P.aybh.x'.. Vojana 3ahat i with 

reUvenvy to app.I dfj u  141h August, 200.. to i t s t a t ed 

t,.t; t;{i ii aio •th.cr:rar.ncf at:1:)rA y U id not .'ay- 

•3fl•/ 	.'{tç- iOfl to the apt, 1 	nt 	appai U. td 	3th 

10th 	 :oix 	the app! icant 

U i rc tad by thFd i .or Pa.ephhara \'j.na not 

90 and a;ed his duties. The app I I :an t retU the 

Ed i tr to i v # a 1 Id o rUe r in writing but den t ad to 

er•ye 	por him. The app! I oan t: wasa iti n::t al IU 

put h i 	ignature on attendance reg i s ter ci thout any 

( photw:-opy of .he letter dtU.. F. 42O04 ia 

annexed herewith as .nes.cra - 

U. 	That the 	applicant statesthat 	on 14th 

.Li..a'-. 2004 	the 	Asstt. 	Edi tor , 	 Yojana. 	(Ataee ) 	 I ued 

a 	Ia tter addraed to Shri Munna 	(r . 	 Da 	'+op I ican t 

with 	reference 	to the app I ic- ant app 1. iz:at i.ona 	dod. 140-1 

Au9ust&003 and 	3 th 	..Tanuary, 2004. stating 	that 	as per 

inatruz: tion of 	the 	!)it i' inn the app 1 icant has not being  

ContU. ... 
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engage d 	ON d.ai ly wage  as h lpr 	op driver 

and r5n 4  also 	informed 
ar 	in 	no; 	in 	o*? r.at ion 	at 

iOr:  available ihe applinant will 

The applicant state s  that above ord r is  
he 	ro--.aq.?d 

arbitrary 	in 	•atr 

copy Of the :t-r Md. 1104 is 

nn 	:'d herewith as 	(½nn' ::u r H 

In 	f acts 	and 	i r :um app I 

forthe 	following 	r'i. prays 

the 	 'h" 	antrd in 

rOt 
and 

his 	j 	1nrg 

he has 	 his duties very 
i nce 	then 	 performing 

rcly 

t 	at i 	f.  :tion of 	al I 	concerned and 	aau::h 
to the 	ful 

have b yenro,,.lar 	r1d 	in uld Hi 

the Editor, 	Fayabhara 	OJ .ana 
of 

b 	 Th.ain another c:at -  of te rmina tion 	of 

servk- eS Of oneSri Jpn Kalita a s i m ilarly :jtd 

pn wi th ;hi ap p licant service ':*L .ar iz3 in the 

I jjht of the Han'ble Cntral Administrativeirto1a 

i Bench judgment 	
d1d.28. 2O)1 and he 

.aborhd as p*3n on regular basis and aa5Ch the -app I i-- 

'uld have also beuci rular iad in the 

I içh t of th* a ii I -ar  

• 



4 

• 	1O3 

z 
na 	 PP3 izan 	 g iv le 171 	0 	i:iu  

F 

t'- 	;he itr 	in 	th 	'f f ic 
n .a 	

f 

Ed I tcr 	P..bh.sra 	and 	ider 	for 	g.1ar ja:icFr 
th 

- f 	hi 	ri ica -  

h 	 r- as s 	ay 	b 	 al I 	 ic 

I 	cn In I.ar ly 	 *d 	p'n 

'v' 	r 	I I 	ar-' 	t 	fr 	cnth 

fI I'ij 	 thr-- 

C3ijUDS 

Fr 	t:a 	al thcuqh 	:h 	'ppl ca 

th I 
11Cc 	2F1 	jfl 	1L3ht 	f 	5 	 1} 

Jjflifl 	rT 	n 

it;:tri.l 	Tron.il.l 	qZ4fl 

not b*n 	rlr j.'d by 	 riøond 	fl  ; 

auio I 

E 	 act.of 	4;h: 	r d*t 	in 	a;- 

j.no; 	regul a r iat inn 
iF 	1;h 	app1 i:..nt 

and aIo dpri 	himtfrom pv.t;ing  
of 	 rvi 

in 	t hea 	ciafl' 	it-r 	- 
of 	.one 	c I 	I I any 

F,r 

in 	th 	I içh 	of 	th* 
rnn ha's h-n 	u1 ar j-d 

dt:d. 	•.2COl. 

that 	 I i-ca nt 	ha 	al r:ady 	'*n 

4. 	 For 

i: - 	for 	or 	than ii 	yar 	bt 	h 	dI3 

rd 	r in 	ir/ 

..ny.ouv I 



r r that the s ervicesof the applicant. ::a be 

requiarived  

e 	respondents 	may 	he 	divecynd  

ir': I ate i:v 	• 	app licant 	to pui 	his 	; I a4;ure in 

the 	ayhyndaoce 	 ;er 	 off . ce-: of the 	Editor- 

PSYMhara, 

 

9 	)E:T5 O 	REME:) 3E 

i 

--f of 	the 	respondents 	in not 	regularisation  

if 	the.ipp 3. 	t; 	•erv iceeandlar pass 	any other 

f4.her 	,Der/c're and direatiahs as 	to 	;h 1e 	'4on 

Tibunai may deem fi;.w'per an 	he above facts and 

circumstances of 	the 	naJ;ter.  

•FILER :w ANX OTHER cur 

np1 icat.on or 1.ition have filed 

before any o 

Ii 	 The 	app1inamb 	prefer, an 	p&i be fore the 

authority.. 	I4cieeee r . 	no N.7edy have been 	found 	and the 

reed Y.eesought for before this Tribun.;.l would he  the 

only an opportunity. 

12. PARTICULARS OF fHE POSTA.ORDERS; 

1. 	...ietof 	 As 	per 	ite: 

1Y 

Con td. P/• 

4 



I,-- 

. 	i..!. 	. 

VEI 

hri 

Son 	:f !3rj 	Prabhat Chandra Dai 	Wa;r Rur:: D'p.r:- 

,nfmar . 	buwahaui -a in the j 	tr i 

h 	rbv verify that 	the ad in 

1 ) • LI ) 	tfl", 	t1 

are trwz 	to 	the beatn y 

made 	in pa r ag rap hs1v V )  V 	'V1I , V U 0,  
any f. rue to my iniormat ion 	citr .t vd from 	T'Z}1kJ 

are 	my rests humb le 	c_hm 'N ' I 

r 

th is 	 ifiv:..;inn nr this  

day n f M. r::h 004 at Guwahati- ,  

Q:?cc 6v, 

[I 
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in the indusrial 	Triburai . 

R f 

 

r enEj,  Nun 7 { c: f 

.j.. 	B_ 

P res id inq Of f icer , 

Industrial fr I 	tn .. I 	Buwahati 

in 	the v;; 	r of an industrialDispute  

The V Of 

j tor cam Sr. rropct. 	Yo 	•4i.'ai? PubLica- 

tion  

1h I r workman Sr i Munna hr.. 

Date of 	 g 257..2001 

iRf) 

This industrial Dispute Mas b'•fl r'r?rrO 

. of India, Ministry of Labour under SC;t; ion 

:.ndut r I . I Disputes A: ; 	wide order No.. 

ID DU 	 2.2.2000 to adjudicatethe  

dispute arizing between the Management of Ed I .. r cum -Sr.. 

Publication and their 

Workman Sri Ma (r. Day ou1; of 	mnaton of his 

service as h Ipr in 	of f ic€ of the Vo  ,iana  of the  

P.ib I bat ior Di vision, Mm itry of 	i 

Ro.i.d 	J.:..b.l.zCar, Z-3i.wah-ati 	the r.f..:rr in-a authOv  

j fy  has framed the fol I rsc c-r issue 4-çi the...: id*? the 	•tt- {e r 

of controversy ••J• .%.....-... the 	 I•• 

ith'r 	the 	C':; IOn Of 	the 	n)Ccfl 4; 	of 

I I C:at ion Division, suwahati 	In 



terminating the ser v ices of their 	 3r i munna K r .  

is 	 Xfr;: to 

t he wo rkman is r ; i { I d 

On rc:*: ip : of reference, th ii Tr ibunal has 

registered this iu'd notices W both the 

parties calling upon them to file t1i i rwr j t;tn 

Ad 3. wr i * ;kn statement and documents if any 

.i3.iu to adduce oral evidencein suppor t of the ir 

o f wh ich both the parties and 

f i Id theirwr i t:fr t: 3. written statements 

and docum e ntz and also adduced oral evidence,  

ftr 	r::rd .i. nç. ar.. I evidence the 	J.T)'n t.' 

the Irarnd Advocates for both the p.r; i?' 

are 

The 1:ran case an .pp.!.irfd in the 	 i •. I 

on recard is that w..rknan Munna Das was açz in 

3.p. r in the office of 'f;j 	 ) lk i. t; , 

Division, Ministry of 

Sawahaki vide appoistment'.
'%TT. 1)9T/2/7 

4d. 1897 which i 	 8 in this case an daily wages 

is at 	f 	pep 	.. 	inj PaYmOnt at 	 and of 

the 	m•,c ':h .. )'frppo i.ntment the .uthor i ty cn:e rnd 

has .i au.ed req i•i;, i t i.:.,fl to the local E::p 3.oiaen 

in retpe th i.;h i::h ep 3:yen . autharity has farded 

o f 	.,,p along w i ih game utr cand I 

d.J;e- for selec tion of the post ofdriver/helper an the 

d a i l y wages b asis. On rac: ipt; of nae  of from Ep l?rL 

the management has he 1d.n interview calling 



the candidates for interview vide E:t.. A calling letter 

and thereafter having f.nd him nj.a 3. f i .d the workman 

was appointed as he- 3. e r nr wage b asis,as stated '- 

:i n e E 	B appointment 3. e t er and the w r keai Jn in ed nn 

KSM by  ,b,tti ng  joining repnr t E t ..C.. it is tn be 

;t.a ted th a t the  workman i:nu re of his duty as hlper 

was e.-a.3ed to wnr: as Chni;: idar i ide nrd.r dtd 31 

wn.c.h is 

he workman .. f ter appn in t;en. t; has discharged  

to et  Of his a Ll.vy ti.L is n 

be mentioned that the .3thnr it be i ng "is"d w i th the 

pe rfnr..e of the wnr:man has issued a :* r if iate 

Et;F_: an 20.7.91 appreciating h Ic duty. But 31 3$' the 

rkean was eudden 3. y term ma ted f mm the ce r ie by the 

na:jeen ; vide order 	--i 2)34/7 dtd, 	23 t 

1 9 . C9 without any pm mr notice and w i tiLt 

.ee' en •tnq any reason the enf 

The w:'hafl there a ter being at a 10e what 

thenAiled a representation befere the concerned 

3.abnur 	j;niiwhn has tried to eettle the 

am I . ab ly by holding cnnr: II I at inn be tween the pnr t 
inn 

bt ha;iir; 	fa.i3.ed to nettle the mat'ter, 	the Labnur,  

authnr I ty han eubmi t ted a I lure repnr t to the app rn-- 

pr' i ate 	c.t whn h as  u3. t imatel y re ferred the m.tter tn 

th in T r ibunal for ad jud i::at inn with the ebn'e men t inned 

The 	3.i.geflt.fl the nther' hand by filing written 

eta tement ha -h :m tended in te ral I a that the wnn 1mn a 



r 

	 ZA~~ 	

9 

)a 	a3 ba i 	in or'd rfne h 

a:< of c 	o i,,ior'k ai p:r di r': ion of ;h 	 ir 

tnor • 	

noe 9,u. •r 	 aga iEt th 	{: 

f 	•lr 	 r 	*: c 	4 	l:a 	2PC.1n kd 	ai 	. 

	

f'r ;h off i: i al mo & Ie 	for 	n; of 	r*gt.i ar 

.a:anZq, 	ch 	 or of h ia ri ar iat i on 

.tr 	 .&a aia: 	itnd 	tht&h' 	or:ii.4.fl 

a :a -a-a 	orer on da 	 an in for prforig ob 

D canual 	.tur1, it ia 	inp I id 'at h i 	 ia 

oorary and nha I 	t rmi n a 	at: any m:n ; w i t:ott; 

•aho tnq any rri Th ia bz mg 	•a;ur of er3.ant 

ha 	t'.rni r.akad of 	isaa 	h in •a v c v c. 	a oac 	not: 

oui r 	any 	ic and accord ng I y ..h' 	aa rI .aad f 

tha a:ri 

I 	 hard th arg\n t: .siv.trCa hth 

.:at' for bath the part i 

ihe 	:ea.rned adi,o:a te. for th€ 	o r:ran h.:a 

abm i t :ed that the 	
han cop I eted 240 dayn of 

or: in a e ar and e:e he in 	titled to rar1 

t ion 	I 1: ia frth r c:m tended that the t r mat ion 	f 

the 	or.:o.afl af ter conpleti 	
of 240 daya of ner'v ice 

wi to.J.t cop lying w i th the 

 

or 	ia iOn pf I .aw I aid do$n 

aOfl 	C 	of the lD 	:t ia preIy illegaL and 

orte r 	f te pin a t ion needn to he net an ide In 
	j.ppor t 

ffe c ntiti 	the lear'ned a.dvo:at 	for the 4Or:man 
ta 

han referr 	to 	 m 	sc: Pae 127' 

The le-irned ad,ocL€:e for te 	ren t haa 

con terd*d that the eng. geen t 	the 	 wan ca- al 



or- 

in nature  and hn:e h i. tr int in d id not r'qc. I 

pri. s.nn of section 2 F 

the 	 t and or d er  of termination quite IgaI and 

justified.  

After hearing arguments of b;h the Pav ties I 

v 	':r'fu 1. Ii p..,n'e *'jh enti re m aterial 

inc: Id I nq oral vV idenceby the 	 t h 

not ac::'d any r'aI evidence but has 	 I t td some  

documents 	nrs.g with the 5tj ;t$n statement. From th 

material an recovd evevything is :i.ar that 	 eent 

of WSPRman an casual basi5 has not been da'n I ed by the  

It 	 • 	 + rm the m at* I al 

rrdWhat wo'kan hs a  camp ! ow ed 240 daysof wo rks In a 

year,'; i s  also '7.ab i i'i f vam his i 

bi.:&a Van where workman was 	 inç is mtiII fn:tion 

inq and have na tu re of wo rk .-a in t which ;$r:an was 

vngxged in prnn I al in 	 Th "vagemen
t ha no 

hc,n •an:y reason about d i;r iia 1 of the warkman it is 

pririp:Qeoflaw h a y dai. .y raked 

wh 	::p Itd 240 daya of c.icrk  within a  Year 

ir;'; DO t*rm ii.atd without complying wi th inchion 

10 CF 	of 10 Act Whish requives service of on:-  Month 

'& IC 	i TC a Sa l ary of one month. in the ia;.3.n 

th Marcamflt haa tta3 ly j,or*d th .afir5a Id 

a i:n of law wh :h maws, the rd r of t€rn iJ ion 13.1 

in the eye 01 law. On 4.h sor':man na-a 
,Mp l e ted 240 oay 

fr.n - year and his wvyk is Perennial in 
n.atr€4, 

hia trmin.ti0fl 	jh>::u. 	any jo-at IfId 	.:in and viithi:..t 



I 

'p.y .nq 	!zt )ri 20 (FA of 4:h* 	1D Act; c:ii not be 	..i':i 

to jur tifyand cannot be 	 id i ri the 	 f 

law 

in the 	 the crdr of torminskian i; 

h e ld to  be I 

reference 	is 	 xn-rLc.i.r 

The M.i.agr; is d1rected to reengage the workman 

in the capacity from hi:c he was disengaged w ithin B. 

alon ;h 	f rom 	the 	date of this .aw..rd -r'.ar'? 	an 	•.w.a.. •J 

d-- 

id icç Officer  

:Etria;. rri.n.i ,t?.ai 
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Ii- 
	ANNEXURt. - £3 

To 
	 2, 

The Idit*r..Cum_Sr.Cerresp.fldent, 
Yejana (Assaaese), Aiblicatj.ns Divisi, 
Ujanbazar, Guwahati_l. 

Ret: J.ininçj in Service as per Award Dtd. 25..07..Qj in  
CflfleOti,fl With ref Case N.. 7(C)2000 

Sir, 

With due resçct I beg to inf.rm you that I have joining 
in my duty tcay f.ren..n under your eta1j - nt as per 
Award passed by the Uearned Industrial Tribunal, Guwahati In 
reference Casr N..7(C)2000 dt. 2507.01, 

Ysurs faithfully, 

; - 

(Munna kCr. Das 
) 

16-10..20010 

ç0 

I..  



ANNEXURE C 
/ 
f 	 CiNTiiL JU11I14ITkX1IVE fzUbU1AL 	

* 

GUvJUiAI 
• 

briginali. Application No 0  223 of 2000(T) 

Date of0rder:This the 2th Day of March 2001 

.j0W' IJ i4JUT ICL 	• N.CHOWIJi WRY ,VICACHAIRMAN 

Sri Upen Kalta 
Son of Lae Jataru Kalita 
Gandhi Basti, Guwahati7810030 

By Advocate Mrs,Uma Chakraorty0 

j The Union of India 

2 The Director (Admn) 
Governmfl: of India 0  
Ministry of Information & Boardcasting, 
patiala douse, New Delhi-i 

3. The Deputy Director(Adinn) 
Government. of India, 
Ministry of Information & Broadcasing, Patiala House, 
New Delhi-110OO10 

By Advocate Mr.B.C.Pathak, Addl.C.G. 3 .C ,  

0 R J E R at  

çHCUL)HURY (J) :V.C.: 

The caselts a chequered carrier. By order dated 

51186 the applicant was engaged as Casual Packer on 

daily wage basis for a period of 15 days in a month and his 

appointment was extended from time to time0 In this fashion 

the applicant worked under the respondents0 He êought for 

regular appc)lntrnent against the post of Peon and Paker. 

He reiterated his prayer for regular appointment. His name 

was inciudo in the list prepared by the department. By 

erdat9th:tIy 

 

190the eaperib authority 

sedtheap1icantthat. is.requestiwo1d be given 

duo consideration at the appropriate time. By ordor dL& 

11th July, 1990 the petitioner was informed that since the 

office hd not received sanction for post of da1.1y w&qE 

contci/- 

tooe  
(4() 

c'J 
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pa]çer from the competent authority,., the applicant wam not 

req.iired to attend offIce until further orders0 rLhe applIcant 

moved the Hon'ble High Court by Writ Petition which was 

numbered as CivIl No 0  1845/900 Considering the respective 

cages of the parties the High Court finally disposed the 

matter on 11o21992 with the following observations - 

9. "On caefu1 consideration of the submission5 on 
behalf of the parties, we are Inclined to think 
tht the petitioner who has been working Sinco 
196 and whose discontinuation from service as 
said before we have held to be unjustified, 
ghsu1d be considered for regularlsation against 
a post in case it is available and the petitioner 
ie.elIgible and qualified for the same," 

*10 . For the aforesaid reasons, WO dispose of this petition with the direction that the pt.ttjoner 
shall be reinstated in the post of Paker on daily wage ba3j3 which he was holding prior 
to the order dated 11th July, 1990, within a period of two weeks from to-day. The petitioner 
shall, however, be entitled to wages from the 
date h is reinstated. The r pordent.5 AuthO 
rities shall duly consider the petItion' 
case for regularisation in accordance with 
rules subject to eligibijjty for the pot" 

The applicant 
ws reinstated but he was not reguIarjse. He 

movod ü COfltpt Petition was nunberj Sg Civil Original 
Contenpt No 0  117 of 94 The High Court declined to provju with 
the Contnpt PrQceedings, but made the following observatjun5. 

?kBUt before i part with the record I hppe and 
and trust that the authority shall do the 
eedfuj to help the poor person like the 

petitioner so that he may have a decent living0 
fter all the state has the dutyto treat its 

employee in a decent manner so that the oos may not hav, thj griavdilao that thty h&iv 
not been treated properly. For siaooth manage-
ment and prosperity of the society :  it Is always necessary that there should be a harmonious 
relationship between the Omployer and the 
employo. The employee should not have the 
grievance that he has not been considered by - 	
following due process of law 0  

centd/- 

, 

-I 
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/ 	V 	
In that view of the matter. I hope that the 
authority shall consider the case of the 
petitioner for regularisation as against the 
vacancy which may arise in future, The authority have the power to regularise the employee after 
relaxing eligibility criteria in appropr1te 
case, 1ven that power may be exercised by the 
authority since the petitioner Is working from 1986.H 

The applicant stated that he was reinstated on 11.2.92 and 

completed 206 ciaya in each year as he used to work from 15 to 
18 days In evez'y month even though on records he was supposed to 

have worked for 15 days only 0  T}je respondts did not show 
• 

	

	those extra dass of his excess working in his attendance 

register inth first two years of his servics Le. 1992 and 

193 But thosp Uys were shown thereafter from the year 1994 

onwards. Be that as it may on the own showing of the respon(:ients 
from 94 onwards that the app1jnt rendered his servIces 206Ldays in each of 

the year in thg office of the respondents, &s it be reflected 

from the order dated 99.98. The 

rant ofT 	ar Statua n&Regu1arieatjon) Scheme of 

Govozz*ent of Xndia, 1993 . since the applicant f1 filled 

the req rnent of the scheme. There is no Justification for 

denying the benefits of the applicant from the schme with 

affect from 14.94. On considering all the aspects of the 

matter the respondents are ordered to take up the matter of 

the applicant for granting of temporary status as per the 

scheme with eftect from 1.1.94 and thereafter consider the 

case efr the aiplicant for regularisation if post is available 

In Group 'Di, ad T.he respondents shall take necessary steps. 

for granting tmnporary status from 1194 as expedit1os1y 

as possible withIn 2 months from the date of receipt of this 

order. 

I
ApplIctIon is disposed to the extend indicated. 

There sh all however, be no order as to costs. 

sd/VICE CHkLR1N 

p 



ANNFXURE -D 

Administrative Probms ot 

A&C SECTION ,  

Dui'ing our visit to Yojana (Assamese) Guwahati, the 
administrative problems were pointedout, JD(Admn)/DDA( ) may 	i 
nCCCSSUIy act ion, 

(;rievaIlcesJ)er(a II) 	________ 

It was noticed that SDi\ and other allowances were being given a 
onty. Lior exampte Shri MC. Das, CO-li who hs all tndi trin5 e 	 . 

worked outside Notih East is not getting SDi\. Also recently Cash 	 t.i', 

SDA to other Staftmernbers of Yojaa Guwahati after along gap. Arreais 'vai. 
JD(Adnjn) may kindly look into and ensure payment of SDA to all entitled p(Lat: 	ia 

LK.1-Tazarika, StenOgrQJ)L1cr (Assameso), staied geuing,SLA againjust afli I I'l 
"please discuss' on his representation and Cash Section started giving Si )\ Nt 
}iazarikti and Shri P.0 hakuavart i, Asst, Editor, from June 2002 a Ret' a disei ' ; i  
Admn,E and Cash without any clear-cut decisionlorders. Necessary papers ar ia. 

fhe case or Shri MCDa, Cc j  
ignored, 

It may be noted that earlier orders were issued recovering SDA paid 	i'.. .d 
persons. 	Clear-cut decision/orders is/are required on SDA and other a hloia a 
discriminationlgrievances and for payment of arrears concerning recovered 
2. 	Problem of flofl-J)ayrn cut of House Rent. Allowa ce(jj RA): 

Shri R.M, Devariji Sales Assistant, Yojana( Assamese), is not beiiig paid l IRA. 
There is a provision for payment of' Double NRA in NE; Shri Deva n,ji is 'ci ainin a 
Government accommodation in K.olkata, but he is not being given single NRA mi' aa\/ina 
in C wahati, He has a trievnnce that officers in nIIer departments iu'a hçin' 	ii I ¶l 
though they are also retaining Government accommodation in their last pta'.;;'i  
J D(Admn) may 1< nd iy see, In Fact the instruct ions nowhere says single HR A H 	'a 
given For staying in North F.ast, A posive inteipi'etation ol' the m;trucuOns H 

copy ot' Shri Devanj is appl eat ott in this ccgai'd is 	. jp 
3, 

F] 
92 

	

Shri Devanji was transfelTed from lKolkata to Guwahati for one y esi a nit 	ii 
fag end of his retirement.. He is having a lot o personal problems. lEe wa:; U;naH rH 
along with the post. Tlere is little point in continuing an unwilling  
Tizis  i.serious/y affectuffie sales czlso. It was suggested that either S;tiesAs.ktani' 
may b, posted in North 'Easion rotational basis or a post createl in Guwn liii; Si that a 
local person is selected. SE,Ko!kata, is also suffering with the Lranslr o 	ni I I 
The other Sales Assistant in Kolkata is going to retire shortly. 

It is undeistood that iransFoi' of the post oh' Sales Asitnt Ni n K r,. a 

Guwahati was approved for only one year. Copies of epresentalion 'i'flhi  

JD(Adtnn)/J.t)(VR) may kindly see for necessary action, 

' 

'1 



4: vision  

111 e ollce of Yojana is lcing a lot of problems without STD facility. The office is 
having lix machine without STD facility. Definitely thimmunicatiofl.prob1ern 
It is \WIy ciiflieuit w get lrunj call in North East, especially in Guwahati. DDA(H) may 
kindly Consider 

providing STD facility.to Yojana (Assth) 6tGuwahati.. This is a 
flthjoc .1varJe ofEdii:or, Yojana (Assarnese)  

JI) (Admn)/DDAI) may kindly see for necessary aätibn.:i; 	• 	; i. 

5. PhLLiljitljgjfrejy inthe Fligh Court of Guwhnjrn 
Wj"iMr Ku Hi sr Das I I  

Yojana. Guwahâfi not ableio flea rep1yiirthe• 	hr 	Gwá.hütias:the concerned Central Goe hieptCounse1 wants o .advñ Pa.yme nisi4  CQnmuniation in this regard has been going on with Hqrs (Admn4I Section); It was sugestehgt 
Hqrs, an take up with the Ministry of Law pointing out thioblernsbeiflgfaeed. it is un rto)d I hat the Endustriaf Tribunjl had ordereti contjnuance oIthe services of Slid 
M ki)n 

01 1i wi, Sh-riv.K. t)as is doing a very tine job, inLluding ckrical johs I I 
- 	tIV IJW(kWOI king person iii 1h 	ojatta olìke 

w..payment to 	 I1y \.ager a!Contrtvr: 

llieie is always delay in the payment of wages to Daily Wager Shri Munna Kumar 
Das, md Contract Driver. Pkjblicatiou Divij0115 wages are theonIy source of income to 
Shri MK. Das, DW. The payment is delaed from 3 to 5 months,' Thiss a problem of 
hftad and butler for the Daiiy wager!Contl'l(t Driver, Daily ,  Wage payment delay is a U51J.0 / Obieii 

	

may kindly personally look into 	Or a sululin to such 1 (h]elns 1 hese problems a4 e being faced by other Units also.. 

7. 	avaiJabhi vofaIk) catio,,frkjjithcSections in_i{qrs:' 
• 	I 	 , 	:1,1 	.1 	. 	 . 	' 	., 	, 	, 

Yojana G 	a' fia,tcwas 2  in the dark' a reards :;lo.caionof 'k iiithe.Firs. Most 
nt the cornmufljcatjoj were'beiiig sent to Dy.Directo (Admn)lñ' this Hqrsthere are thiec 
Dy. l)ireetors, Most ot the lime there was no knowing whether a communication was 
being sent to the ritht D.Djiector For Aclmn, 11 there is no DyDirector and the Yojana w not aw'e of JD(Adin)) Cordintioni Section 'should circulate details of ioaticn W work at the earliest ()rj ow' pail we epluued the detuils of' allocation umou - 	I Jic Ad wiii iI iii Live DiisiosVJ.IjtodaI seIion/J)DAs/JI) (Aun). I - 	 6, . 	 • 	•' 	•' 	. 	• 

• ç 	 JD(Adiirn) may .Indlysee for Ncessary action, 

MV  

PIS 

I 	
( 

• fl S• 	j; 	 , ,, 	"'•' 	y'1 	
;:' 	4. 

1 I•/. ' 'L 	 '. 	•" 
., 

t'ç? 

t'f. 	 1, ,  •'• 



Ielephoii list was not being circulated among field offices. Yojaii;i 
	u\\ / never got a lelq)holle list, Cash Scctjc 

telephone list 	 p may kindly ensure that latest 	up is cn to all 

	

	 and oflces, including Yojana Guwahati 

	

I 	DD,\(I ) may please see for flCceary actioi, 

- 	 L 

(SSflAN1) 
DY.D!RCTOR(ADIN) 

9/12/2002 
!LLER- for itent Nc, 3 I; 	ll2!4thn 
!2Qi(LQ 	 - 

Coj.,y to JD(MDp) 
C ) y to  Accounts Ciflcer. 

Copy to Shri H.KD, Editoi Yojana (Assaniese) Guwahati 

- 	 .-.'. 	 . 	 . 
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I 
ANNEXURE-.E 

CT .  
G.,t.of India, 

Y.jana,Fib 1 icatiiS Divisi*t, 
4-1 Minity of XnnatS.en ond Br.adaaetSn, 

Nattjan Road, Ujanbazax, Ouwahati u.110010 

Nø. ?i/Eat t /8/2003/24 	 Dated s 21-01-2003. 
To 

Shri Rajch Mkar, 
Sactiim Officer (mn,II) 
Pub1icatic Divisien, 
Patiaja Hcue,1e Deihi-110001. 

Sir, 

Tlx unit office has prepared the Daily Wages bill in respect • 

of Shri Munna Icr. Dan, helper for the month from August to December, 

002 at the rate of 1/3 of the miniinui pay 8Cal .fregul.ar gre4e 

IV ut aff pluü D • A. (Pht oat ate cow of t he c.nce!n.d rules is enclosed 

r rcady rcCdrnco). But ho has been paid the pesoribed rate of 
6tate Gcvrnuiont cffice's in Asua(ie. 51.15 per day). 

FThe iøct into the mzitter personally and onfirmed as which 

çe cati ia ontitled by Shri Das at the ear1iett. 

Yours !4thfully, 

( H. K. Uae 
Edit x-Ojm-S • Cori apereit, 
Y.jana (Msamas) , Ouwahati-1. 

!3 t tcd 	oe. 	a 
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ANNEXURE 

To, 

The Djrtctc)r (dmn.) 
Government of India 
Ministr-,  of InEorinetion & Broadcasting 
Pat jala House. 

Dated 	th August, 2003, 

(Throuq} the Editor, PlYORHARA 

Guwhatj. 

Sub : 	An -IPPlication for regU1ariBa$ 

n j jtg. 	

0 of 8ervjce with offt from 1.8,97 with consequenj 	finarciai h  

Ref : 	i.My joining report dtd 16.10,20010 

2 0  Aiard in reference to.7(c)of 2000 dtd,271,2003 
passed by the Presiding 0tfior Industrial 

Trjbun, GuwaIiLj. 

3, An order dtd.28,3.2001 in Original aPPliCation 

tJo,333 of 2000(T).1).d by c'entr) Administrative 

A report dtd. 9
.12.2002 by DOty Director(Admjnja. 

tratjot) to Editor, Yojana(7amse) Cuwahati 

Iiy letter dtd. 27.1.2003 In ltter 
700 3 0 24, '(Oju 

(Aaiiese) Ul1ciOn Divjsjor 
Ministry of I &9 Uzanba zar to Shrj Rajash Mappa •Q 

9; 1 

with reference to the abov0, 
I woulci like to lay 

be foro 
you the folloIng few points for yoijt Information and 

3y'npath3tjc consideration: 

1. That I was appointed as 
Helper in the Office of the 

Yozana (7 Sarwfl3e) unit, Publication DIVI8IOh Ministry of 

orrna io and Broad-cast thg, Malajen Road, Uzanb 
ar,0uwetj 

vide appointment order No.YA/Es'rT/10/97/267 dtd.1.9,97 
issued by the Editor YOzna (Azsames) on daily wag: bais. 

A copy of the appointe order dtd. 
1.8 0 97 Is annexed herewith and marked 
as nnexure-I. 

2. That I have brien rendering very sincere service 
in this Offje without any blemish and to th satjsfactjono 

the management. But suddenly on 31.8.99 to my utter surprise 
and without any prior notice what soever, I 0 s 'Járvad with a 
termination Order stating inter-ella that in pursuance of the 

tmed 	

H.Qrg letter o.A-12O34/6/97 Admn,_II dtd.258.99 
and the To Be  

Contd... 

1 •t 
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termination taSeffective from 1.9.99. 

A copy of the trinihation order dtd.25.8,99 is annexd 
herewith and marked as Annexuretr, 

2That after requesting the concerned authority several times 

to re-instate me in service, the management did, not pay any 

attentIon to my request and as sucha disrute arosed between 

the management of Editor-Cum..correspondents Yojana .(Assamese) 

publication and me as a workman,pertajrijng out of terminatioti 

oE service as helper in the Office of th4 Yojana of Ass am Unit, 

Pubitcutjori,Djvjsjn, Ministry of I & 13, Uzanb,zar,Guwahti, 

and the matter ws referrd to the Indusriai Tribunal,Guwahatj,. 
Assarn by the aPProPriate Government concrned. The reference 

ws re( stered as Ref. C 3se NO.7(C)2000. 

3 That.the Industrial Tribunal after admi.ting the matter 

issued notices to both the parties calling them to file 
vritten Statements and after hearing bo.h the parties and 

on prusai of records including, the writen statements filed 

by the parties passed an Ward in favour of me declaring inter- i  

alia the termination order dtd. 25.899 to be illegal and there. 

-fore )  the Hon *bl e  Tribunal w as ple ased t6 set 5side the said 

Lrrnirk3tion order vida the award dtd. 2L7.2001. 

A photo copy of the award dtd. 250.2001 

is annexed .here'ith and rnrked as Annexure 

4. That I have submitted my joining report of resuming to my duties 

to my duties on 16.10.2001 in the light of the above award dtd. 

25.7.2001 passed in Ref. Cso o.7C)20(0. since then I have 

been perferming my duties very sincerly to the fullest satis-

faction of the authorities concerned. 

It is pertinent to mention that in his report dtd. 

9.:12.2002 the Deputy Diractor (Admn.) Minitry of Information & 

Sroadcst.ing New-Dalhl,in paragraph-S apprlciated my service for 

doing fine jobs including clerical jobs in the Yozana Office, 

Gujahatj. 
Contd.....3 

; 
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7 photocOPY of the report dtd. 

9.12.2002 is anneXed hereWith an 

marked as Annexure*IV 

the Ho'b1e Central ?dminiStratj' Tribuflal.0UW8ti 

a30 oI shri Upen Kalita -Vs Union of India 
observed in the 0   

that the workman Shri Upon Kalita who w as e Ca5U-.l worker in 

nn (Ass iese) on daily w3ge biS sought for regulari 

stOfl of his 
services. Instead of regUlarisatiofl of tho5 - 

services of the workman his serviCe 5  WeS 
terint by order.  

dtd. 11th JUly. 1990 Lat on the wokm8n 
was rein3tat but 

his services WS 
not regularised. The workman aPPr 	

the 

Uonbie Central 	miniStrtl 	Tribunal, after eariflg both 

the parties observed that the Wokmafl Shri Upen Xalita fulfilled 

the requiromont of the policy C A 
 sua1 Labourer8. (Grant of empO 

rary st aties end RegulariSati0s0m9 of the 
Gnvt.Of Xndia. 

1993 and therefore the Hon'ble Tribunal wp3 pleased to pass 

an order dtd,26.3,2 01  on th3 basis ofthe picy 1993 in 

oiginl applicatiOn No.233 of 2000(T) direttirig the 
authô4ty 

concerned to reqularise the service of the workman Shri tjpen. 

Kalitz with 
cUoCt from 1i.1994. The concarneti authority 'S  

beerbad the workman Shti Upen Kalita as Peon 6n regular.baSi.
8  

in Sept/2002 and postdd him jnD!W, Chenriat. 
 

PhotocoPY of the order dtd.28.3.2001 is annexed. 

herewith ad marked as MnexureV. 

6. That I wrote ajetter dtd.21.1.2003 
to Shri ajiSh MapperS.O 

(am11) through the Editor Yojana (Assamese) 
stating that, 

i have 

 

been paid only at the prscribed rate f state Govetfl 

ment Offices of Assgi (I.0 61.18 
per day) and a request. w as also 

o lDck 
into the matter personallY and o do the needful 

nada t  
in grantth ma the pay Scale of helper 5s is dmi5Sib1e a5 per 

rle- \it til1 tovd8Y othtflg h85 b-ian done romn that end. 

A PhOtOCOPY of the letter dtd.27.112003 is annexed 

herewith and marked as AnneXUreI 

contdo*&* 4  
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Ma 

7, That, I have been Working vary Sincerly to the fullest 

Satisfaot ion of the management of Yojana (Asaamese)but my 
serQive has nOt yet been regularised for wiijh X aould not 

avail the actual pay scale ag1n the post: of helper Including 
financial. benifits. 

7 Th 	the 18rvjce of Mr 
UPen Kalit& who Is a similarly 3Itu 

ated person to me, h a s alre5dy been regulal'ised as Peon w.e.f. 
11.1994 and pasted in DAVP,ChennaI 

in th6 light of the direc-
tion In order dtd.28.3.2001 passed In Or.igini application 

1,233 Of 2000(r).rhe principles of equaij, demands that my 
C ," se should  qiso be Cofl3idered In the acme tine. 
Fttrt:hr, s thO 

termination order dtd025.8'9 hs been set- 

iiy the Honbe Industrial Tribunal Gihtj vide Order 

cit$. 23.7.2001 in Reference Nc.7(C)2000,1 sViould be considered 

Lo h in rvics with COntiflulty since 1.8.07 

It i, therefore, Prayed that yout honour may 
grciousjy b Pleased to 

Pay due ed to my matter and &Pplvinn 
a jijcjo 

my L ; )• for 

th 

nc3 Incideri 

With kind regards. 

Yours faithfully, 

91 

-oOo- 

(MUNINA Kfl. DAS):, 

mind Your 	ur)rnay further 

rr-lijkil arisat io n  of service as 

init81 jiring and granting 

:iai financial benifits for w 

be 	 to consjder 

helper w.e.f.137 i.e. 

all the consequantial  

iich I shall ever Pray. 
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ANNEXURE 	- 

to 

Th e Edit o r, 
Payobhara Yojana(Assarnese), 
CIuwahatl. 

Dated Ojwahatl, the 8th Jan. 1 /2004. 

uh, : n appeal for, regularisation of Service allowing to resume 
rogular duties. 

lief.:My app eai. dt d. , 14th Au gu st 1 2003. 

Sir, 

With reference to the above I have the honOur to infomi yo u  
that I was appointed as helper In this Office and I continued my 
service with effect from 1-8-1997 on daily wage basis. But suddi1y : 

on 31-8-1999 without any prior notice to me I was served with a 
termination order. Teniiinating my services from 

1-9-1999, Being dis-
oat isfiod and after failing to get any justice X approached the 
appropriate government and lndurtrjal dispute has been raised which . 
was referred for adjudicatjo' before the Thdurttlai Trlbunal,GJwahatj, 
The Indurtrj.aI Iribunal after hearing both the parties was pleased to 

set a,j,de the JmPuc Ped terminatiOn order vido the award dtd.2B.7.2001. 
In the light of that award i have sub -nitted my jinlng report on 

16-10-200 1 and since then I have been prformii'q 
my duties very s1ne-

rely to the full satisfaction of all concerned. 

Th another case of termination of services of 
one Sri Upen Kalita, 

a similarly situated person with me, the Hon'ble Central Acin1stra 

lve Giwahati. Bench vide judgenent and order dtd , 28-32O0i directed 
the concern authority to regularise the services of Shri Kalita and 

accordingy he was absorbed as Peon on regular bsis, 

I have been approaching the r( 3-spective auth4r1t1es verbally and 

In writing time and again to consider my case foP regularisat ion In 	H 
the light of the slzr 	ly situated parson Shri tjpen Kalita But fal-. 

-j 	 juitice I have submitted a appeal to the Director, 
:1))1cat ion Division,Minjstry of !hforinatjon and Broadcasting, 

ent of India,patjaia House,N, Ilhl-1,though your good 

rfjce on 14th August'2oo3, Bit till today my case has not been con-. 

.i dered, 	oed To 58 
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Cn the otherhand, vide verbal order,on 10th Dec. 1 /2003 

you have direc led me not to go and attd my cfut lee. I requested 
you to kindly give me the order in writthg whih you have been 

declining to serve upon me. I am not allowed to put my signature 

on Attidance Re gist er,wit hout arrising any rEason what so ever. 

This (action is absolutely arbitrary amounting to breach of obliga-

tion fixed by the Constitution and law of the land besides being 

violative of the principles of natural justic. 

It is therefore, prayed that you hou would be pleased to 

klridly consider my case with a judicious mind paying due heed to 

the facts and circ$tances of my bonafide clljm and further be 
pleased to allow me to resume my duties and piting my sIgnature In 

the Jtt.endance Register regularly and also to consider my case for 
regularisat ion with effect from 1-8-1997 in tFe light of the above 
mc,nfl- ionod case of a similarly Situated personwjth all consequen- 
tii buiefits,for which act of kin&ess, 1 shA11 ever pray. 

With kind regards 

Yours faithfully, 

( Shri. Munna Kurner ts ), 

Copy forwarded to:- 

1.Ihe Director,publlcatjon Oivision,Ministry of Information and 
3roadcast ing for favour of Information and kind necessary action 

alcngwith an earnest request to consider my appeal dtd;14th 
/ucfuSt'/2003,fiied thr'ugh proper Qicinnel. 

251-trj Rayish Makkar,S.O.(Adnn.—.II),for favour of Information and 
necessary action. 

( Shri Munna Kt&r Das 
). 

1,  17-Y 
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Govt. of India, 
Yojana. Pubhcutions Division. 

Ministry of information and Broadcasting, 
Naujan Road,Ujanbazar,GuWahati7 8  1001 

No.YA/Esstt./8/20O4/ 	 Dated Guwahati,thc 1 4 January ,2004. 

Sub: Representation br regularisation of services in respect of Shri Munna Kr. Das. 

With reference to his representation dated 14' August,2003 Und subsequent e1ter oii 

the subject dated 8-111,2004 received on I 3th January,2004, regarding regularisation of his 

services in the Departineni, Shri Mwina Kr. l)as is nl'orw th ed at as per instructions of the 

Division, his engagenent as helper on daily wage basis is for Mobile Book Van and since 
the van is not in operation at present, the Driver and the Fielper are not being engaged on 
daily wage basis. Whenever work becomes available, he will be rucngagcd. 

/ 

( P. Cliakravorty ) 
i\11 Tdiloi'. 

Yojana(Assainese)G uwahati- 1. 

To 
Shri Munna Kr. Das, 
C/O., Shri Prabhat Oh. Bania, 
Water ResurckDepartmCflt, 
Chaudniari, Guwahati-78 1 003. 

I 

' ( V  
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